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2. | ANNEXURE-Al: A true copy of the letter dated
25.08.2023 issued by Regional Officer, UPPCB| 4-5
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photographs of inspection.
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BEFORE THE NATIONAL GREE TRIBUNAL PRINCIPAL BENCH,

NEW DELHI
ORIGINAL APPLICATION NO. 435/2023
Jasbir Singh ' oo Applicant
Vefsué
State of UP & Ors. ) 7 essssRespondents

STATUS REPORT/ REPLY IN COMPLIANCE OF THE ORDER
DATED 30.10.2023 PASSED BY HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH ON BEHALF OF RESPONDENT

NO.41.E., NAGAR NIGAM MATHURA-VRINDAVAN.

MOST RESPECTFULLY SHOWETH:

1. That the above captioned matter is pending before this Hon’ble‘
Tribunal and the next date vof hearing is 29.01.2024. .

N I3 3% That vide order dated 30.10.2023, the Hon’ble Tribunal impleaded

N “‘\ Nagar Nigam Mathura-Vrindavan (hereinafter the “Corporatibn”) and

A directed the Corporation to file Status Repor“c/ Reply.

. The concerns/allegations levelled against the Respondents majorly
revolve around following issues: -

WThat NOC was granted to S.J.P. Global Limited for development of Shri
T\ﬂ. e& ﬂﬁﬁ?ﬁ%ﬂﬁ!ﬁﬁha Florence, Vrindavan Colony. The builder has not established STP and
rain water harvesting systems and has not made proper arrangements for
disposal of solid waste. No green belt has been developed along the boundaries
of the colony and no trees have been planted in the colony except in one park.

The applicant made oral and written complaints against the builder but no

¥

e e PPT .

action has been taken on the same.”



4. Aletter dated 25.08.2023 was received to fhe General Manager, Water
Works Department, seeking information regarding whether the
generated sewage M/s ‘SJP Global Limited (Project Shri Radha
Florence) is connected to 08 MLD STP through SPS Rukmini Vihar,
Vrindavan, Mathura or not. A true copy of the letter dated 25.08.2023
is hereby marked and annexed as ANNEXURE-A1.

5. Inresponse to the same, a lettér dated 19.01.2024 was addressed to the,
Regional Officer, UPPCB by the General Manage, Water Works
Department, Nagar Nigam Mathura-Vrindavan. Through the said
letter, it was informed that an inspection of the colony was done on
16.01.2024 by the water department and was confirmed that there is no
>STP installed in the colony. It was also ‘informed that the sewer
network is available in the colony and disposal of sewer line is in the

»@6%%{&3:;:\ trunk sewer line passing in front of the colony. Moreover, the disposal
o i ‘

* W ’ :%\6; of this trunk sewer line is at 8.0 MLD Sewage Treatment Plant

' @ /’constructed on Mont Road via Rukmini Vihar SPS. A true copy of the

- letter dated 19.01.2024 alongwith photographs of inspection is hereby
marked and annexed as ANNEXURE-A2,

- In pursuance to the same, this Status Report/ Reply may be taken on

VIMALK HORE M@é&;‘,’rﬁa on behalf of Respondent No. 4 ie., Nagar Nigam Mathura-

; Notary Public.
Advocate Vrindavan,
: RESPONDENT
k@}ﬁmoven COUNSEL
YAGYAWALKYASINGH
- Sup Court
5"35;50 N 's’.i.néif%%“ﬁ& YAGAYWALKYA SINGH
St R 587 8 Court or ncia Advocate-on-Record
Ph.: 7
838848157, 2315814163 AT 131 , LGF, Sector-46, Noida
UP-301301

Place:  Nedo Dot Email: yagyawalkyasingh@gmail.com
Date: 92.01. 24 - ‘ Contact: 7838848157
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NEW DELHI
ORIGINAL APPLICATION NO. 435/ 2023

Jasbir Singh e Applicant
Versus
State of UP & Ors. «esess.Respondents
AFFIDAVIT
I, ,S/0__Sadn: u ad .

R/o__MAGAR  w1GA M_MATHURA - VR T MDAVAN, MaT7iUR A

, designated as_ (. { Fal )
» currently at New Delhi hereby solemnly affirm and

declare as under: )

1. T am the authorised representative on behalf of the Respondent No. 4
in the aforesaid matter and am well conversant with the. facts and
ucumstances of the case and competent to swear the present affidavit.

hat the contents of the accompanying Status Report have read over to

me which I understood and I state that the contents of accompanying
re is based on the records.

\)\MALW.MWTM documents filed along with the Status Report are true copies

of their respective originals.
: e & ‘ “2DEPONENT
; ‘“\-.,.v,\

VERIFICATION Rt
Verified a WKB%RQMMB( "B ’m&amm’i“ q=a|a=f " 0024 that the

laUniE

contents p‘f‘ Patd 1163 of the above affidavit are true and correct to the best

of my knowledge and belief and no part of it is false and nothing material has

been concealed therefrom:

DEPONENT
e Contema of e am«w —~ Koo Q°1 Nk
mead over & explained Sha', o
wha is identified by fahn ("&.S:S gw\*‘\"“ - )
and oath atested to day on... ... . e
at my office & nofed c§own » the noterks : & on? AWW\AQQ k,«@ajm
Register No AR age R ) ;.
mgChatgem JREY 5. L s e P - L Mf#f}’fﬂﬁw “ﬁ; ey a;gﬁ
i T R RS ST e e T/ R0 Y W f ]
./lmanWl-w . i ?S} ! \‘3} g 3 \‘q?_‘ {
Notary Fubiic, ) m m“;

st t =ead Quader Maitms:
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VAKALATNAMA

PSS

wruecourTor_Nenonar . Geesy G\\Q\BUNAL

IN THE MATTER OF

TR BiR SineH Plaintifi/ Appellant/ Petitioner/Complainant
X VERSUS
ST ME O P b- P 2 0&'5' » vDefevr]danilRespondem’ Opposite Pa
KNOW ALL TO whom these presents shall come that IWe_' _ N AGPR_. NWAW _me Y
the above-named R ELPOND S\ NO * ?) - do hereby appoirit

YAGYAWALKYA SINGH .
Enroliment Number- | (iP4:43 A[ 14
Chamber-203, Setalvad Lawyer's Block
Bhagwan Das Road, Supreme Court, New Delhi.
Off: A-131, Sector 48, Noida-201301
Mob: 7838848157

(Hereinatter called the advocates) to be mylour Advocate(s) in the above- noted cause, to do all the following acts, deeds and
or any of them, that is to say: - . i

To act, appear and plead in the above-noted cause on my/our behalf, in this Court or in any other Court/ Tribunal in

mefus.

2, To sign, file, verify and present pleadings, appeals, cross-objections or petitions for exeoutions, review, re
withdrawal, compromise or other petitions or affidavits o other documents as may be deemed necessary or pro
the prosecution of the said cause in allits stages subject to payment of fees for each stage.

3. To file and take back'doc-umems. to admit and/or deny the documents of opposite party.
; I

4. To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may arise, touching or
any manner relating to the said case. i

By To take execution proceedings.

6. To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which
may be necessary to done for the progress and in the course of the prosecution of the said case,

7 To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred

upon the Advocate whatever he may think it to do so and to sign the power of attorney on our behalf.

AND liwe the undersigned do hereby agree to rati
matter as my/our own acts, as if done by me/us o alf intents and purposes, 1

AND lfwe undertake that IAwe or mylour duly authorized agent would appear in the Court on all hearings and will i
the Advogate for appearance when the case is called.

AND Ifwe undersigned do hereby agree not o hold the Advocate or his substitute responsible for the result of the
case. The adjournment & other costs whenever ordered by the Court shall be of the Advocate which he shall recelve

retain for himseff.
AND I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus to be p:

. the Advocats remaining unpaid he shall be entitied to withdraw from fhe proseculion of the said case until th
paid. B LU e

Ithings

ision,
er for

ify and confirm afi, acts done by the Advocate or his substitute in the

e san

IN WITNESS WHEREOF Iiwe do here unto set my/our hand these presents the contents of which have baen understood by
on this date -

Accepted subject to the terms of the fees.

Advocate(s) ) Q\ Client(s)
\ .

YAGYAWALKYA SINGH (. P4-| 45 /\4) P iy

TR Frm mare;
YAGYAWALKYA SINGH il
Advocate-On-Record, Supreme Court Jﬂ%‘ﬂ
Reg. No. UP4143A/14
.Ch.No.:203, Setaivad Lawyers Block
Supreme Court of India
Off.; A-131 (LGF), Sector-46, Noida
Ph.: 7838848157, 9315614163

:
i

which et
the same may be tried or heard and also in the Appellate Court subject to payment of fees separately for each Caurt by

zgg
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